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Affidavit 10 be Furuished by the canaidate alongwith Nomination Paper

Before the Retvvaing Officer
For clection to Gher, Yam# = thame of the Housey
From. Mhhht‘fﬂ {‘?.P U...Cunslituc NCY{ Mo o fae €m0

i -.,Sﬂ.ﬂﬂ-ll.liﬁ..lkumﬁ'yi sandaughcriwite of -*-T‘-'-"Fﬂ ﬂﬂdpﬂﬂ. J kumflﬁh
Mgd DAL, L yeors, resident uf.&k‘i—‘.l.‘b,u'r.l.,_ifb b Gt Full postil addeeas), o wiimbidale ol Ui abave
Ellection, do hereby solemnly affiom and state on oath as under-

(rike ol whichever i< not applicable}
(1) | am & candidate set up byt ... -
Independert candidate.

-4{neme of the political party |/ am contesting a un

(1) Details of PAN and status of filing of lncome Lax return :

5. No. | Names Permanent [ The financinl year for | Toil inceme
| Accourt Number | which the last shavwtt L Income
i | (AN Income-1ax retum has | s Retum { in
: baeen filed Hupees;
T Tl  SAMGITA MUMARL [ Tiv Pk 51504
3 Spomsa- JAYEMN DRA KUMAR
¥ Dependent | 1211177 Fﬂi':faﬂf&"I
4, Dependent 2 PR T ¥ USH PR THAY
5. Depende 3 ... Sl h |

(3) The followiag case(s) is are pending nguinst me o which copnizance has boen talen by the cowrt:-

'.'ﬁ »)
WO A Tom — S 1
l’J (s} | The detwlls of cases where the court has 1zken
A -‘h cognimance, Sections of the Act and description el L
of the affence for which cognizance waken :
[:l f;r_r-;fl:} Name of the cowre, Case No. and Date of order T
1aking cognizance ;
C N Tc) | Details of Appeal (3) 7 Application(s) far revision oy N
(if mny) filed against the above arden(s) :

4. Cases iz which | have beon convicted by » eourt of Inw{other those referred to in Porm 26):

The dcais of cases, Sections of the
Act and deseripiion of the offence For
which convicted :

fa)

L

Mame of the Counizi, Coge No, and
Dase(s) of arder(s) .
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(5 That | give bevois beduw the detalls of e sssens (movable snd Lamevable et of mysel.

my ipoese and all dependents:

I. Assets in joint name indicaling the extent of wint ownership will 2bso have 1o be givan
2, In c2so of deposivinvestment, the details including Serial Number, Amount, Date of Deposil, s Schense.

Masne of Bank/ Instiiution and Branch are w be given
3. Value of Boruds/Share/Dbebentures as per the current market value in Siock Exchisnge In respect of lhted

companies and as per hoaks in case of non- lated companies should be given,

4 . Dependent’, here means & person, substintindly dependent on the income of the cendidate.
5, Denaily ineluding amaunt is 1o be given sepurslely in respect of each invesiment)

8. | Deseripticn Selr Sruse Dependent=1 | Dependent-1 | Dependeat-3
Mo, i A
i) in and E:D'L"f‘/- Eooc/— R L R
ﬂﬁ i Bank
mﬂ'ﬂﬂ:mlmh.‘l‘m Depasits
and all sther types of Deposits
Wuaﬁqm}. gt ‘}'Ec\‘tﬁﬂ/- ey P L T
HMMFMH i DDQD&}
Irafitutions, Non Banking it
Finanial Companies and
Cooperative sochelies end the
amourni in each such depostt
(i1} | Details of investmen in Bonds,
Debentures'shares end wiits in ML - MR
companiesfiutual Funds and r'L YL
othersand thesmount, |
{iv) | Desils of investment in N5S, 0, ono ol
Postal Savings, Insurance Policies 500,000/ 19/ m_‘f MiL il :
wad Invesnent in any Flnsneial  [g,jicy Mo - U7 RS MR
Instrument in Post aflice oc - ‘;']?:-dcfﬂ %ﬁgghéz
smount £ Sass %5 (Ts20423
(v} | Persoral loans/edvance given o ) |
any person.or entity inchiding. | 45;06800 ¥ g
firm, Company, Trust eie. and NIL rIL M I
other receivables fom debiors
and the amount, i Al
{vi) | Motor VehiclesAlrerafia? | RO Cund T DT
YuchwShips (detuils of Make, | FPE-I2L  dmnale I i ST
Registratlon No. ete, Year of G OAFY ey
Purchisse snd simount }w gipaece 4P seslog aesy
{vii)| Jewelry, bullion and valuahle Thald- |
; i k wiie HiL ol
m;jiﬂd:ﬂ-ﬂsufmﬁuw ples Ly -
— ﬂ__:-!,'_ﬁ_.ﬂlnf L e o
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iNcie: ). Properiies in joint ownership Incicuting the rxiest of joini ownership will alse have to be indicated
2. Eschiand ur building or apariment should be maentioned separstedy in this fiemad )

ﬁq Description Self | Spase Dapendeni-1 | Depeadeni-1 I’Eepmmu
L
@ . > ne N A
Lacation(s) riL ot Ho- 867 "~ ML |
i
Atea (Tolal measurement in &l i
weres) WL | o 20mre il b
| Whether inherited property
[ Yes or NOD) AL Mo RVL NiL
prr:dpudplumﬂunriﬁ' s T L AL
] of Lunvd (in cose of = [T
purchase)el the e of [ LR H—.TMGI/,. hL ML
| Any In tha land by
YERMSNL on
m,nrdm'uhpmm. ML KL i NLL
'I.'"]' = i
o, ﬂh&?ﬂhﬁm ML i L L
E.I num pbida i — 5
e . .t E o e
sq. 1) ruf.}r;in a7 WL ML ML
Whethicr inbesited property " ML
{¥es or NO) — PIL ML
Date of purchase i case of self |0 |/ 6~ 1896 m L
) 10 19-eey] PAL NiL
sy i Ry 26000/ ML L
m e yasaoccf| NI- i
Any lnvestment on the land by ML
way of de ML nL
construethon me, : !
Approximate Current market ﬂ[gﬂﬂﬂﬂ;{ A N ML
W._W“ ! ERE
m-ﬂmm} M ML ML il
i% up Area (Total ML piL AL Lot
miRsurament in &g. )
3
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| W hether inheried property T T i
(eg or NO) retl L P l - il .
Draie: of purchese in case of seil e L
P i N BT BT
Cost of propenty (incuse of | . ool | . E
::::hh::] Bl the time of Bl L oL B L A |
Ay Investment an the i | e e
mmperty by wiy of (LN L Ll pal |
Mw' mmﬂnm ]
mmutmunukm WL ali L LU L 1

™ lﬂnﬂl&l.qmnmmm Dasoult lieshorEndive L' ' 3 i ]
< stz o i iak Mo 3ok o P
_T-nnmr{:} hehoam e y;FF; iy, N
‘.uﬂ. meaturement in 18665 (4| 139 oy FE v ML
mw*’“ﬂ:‘tl ko Syl ML AAL
{Yes er NO) il NO Mo WL wL
mpLIMh“ﬂfﬂf d ol ef-2eltl Ly AL L
| Bjuired progarty z A
Cost of property {in case of =~
puachase) a the lime of 4“‘“'”/- VL pay L
Any Investment on the land by =
W“’ Urﬂﬂ] {eng - & AL " N‘uL—
construcilon sic. ~yue e
Approximate Curront market
plo 1 4 ML ™ML

() | Others (such as imsrest in = - ML NAL

of Corront Marks |
had Valus of (1 to () above 500000/ SHMMOA wn | it

(6} 1give kerein below the detalls of llabllities’ dues to prblic financisl isstitetions and government :-
(Note: Pieeas ghve separnie detslis of vame of Bank , lastitation, eatity o tadividaal and amonnt for eack hem)

:“ Deseription Sell Spouss(s) Dependent-1 | Dependant-2 | Dependeni-3 |
n Whmmhﬁmﬁﬂ 3 dwoco 4
Jukna - L

Mame of Benk ar Fl Nl gr:ﬁmn'lﬂf L Tt e

Amount custanding Ag Lo, oo —

Naiure of loan 22 PErA

Lota or dues 10 any 00037736

tndividuale’ Entity uther han |2 1‘*'“”/[ 4s

wientioned in (i) dbove. @ohoy Vidhan| FA L ML L

Mamais) Fabha £

Amount cutstending Melor vehle =

Nmbure of loan weny

P

&ﬁhw



A3 other abitily - T i __rn_ ==
Grana 10tal of Babilithes fs130vooo/] gy 47000004 AL _'_ j"iﬂ_ E _1 a0
1) | Cavergment Dues: |

Dlues 1o departments dealing ‘ i

wiiih gavernment o THIL als G I e

Ao amodalion :I - _:__
ﬁuumupmmmndmin:

with supply of waier v ‘ri‘l_ll L N_'li. NiL

1o departmens dealing i izl N ST

with supply of electricity Rty plLL ML MLl !

Drues 19 depariments Jealing ==

wilth supply of plL NER] S M UL—
ttlephanesmabiles S

Diues o departmenits dealing L

wilh governmant iranspon rH L UL plL ol

(including rircrafls and

helicopters) i )| [
Ieccme Tax Dues Moy ML ML ML

Wealth Tax Duey ninL ek L pll L

Service Tax Dues P L L hiL _MNIL

pMunicipal Fropery Tax Dues ik piL MIL ML

Sales Tax Dues ML NiL ML MNiL

Any other duss NI piL il WL

Grand o1l of all Gavi, daes alil ML pIIL rEIL

{7) Detailx of profession or socupation:
L Self.... Gusinesl
b. Spowe . .....H.. 5 0

(5) My educational qualifiention is a5 under:

{Giive details of highest School / Unlversity aducation with full form of the eertificalsf diplomaf degree course)
{Mame of the Sehaal /Collegs’ University and the year in which the course wes completed. )

(8). ABSTRACT OF THE DETAILS GIVEN [N (1) TO (8) ABOVE:

I. | Mame of the candldete

ShISmLAGU. S ANGITA KUMAR |

1.| Full postsl eddress

Dacauli, Mehaniya pal-laimusr

3. | Humber and Mame of the eonstiiuency ard

20k, miehaniva .

state
3. | Mame of the Political party which set g the
candidnte {olfwerwise wiite ‘Independent’}

Hostauya Janla Dal

[ (s) Nurnber

of cases in which conviction order
passed (other than those referred 1o in Form 26)

MR

¥ g,,gala Kumew




() Totud number of Pending cases where the [ j i |
£ount (&) have 1sken cognizoie: MNA i

5.| PAN af ' Wen- For which last "1 kel ncame Shown
" incume Tax Rewmn filed
{a} Candidate
i1

L) enls

3 Details of Asscts and Lighilities in rupees
Description Self Spouse | Dependent-1] Dependen-ii ndentAll |
Moveabie S——
Asset (Total value)
B. Ienmova ble

Assg]

(1) | Purchase Price and = 5 |
Developmen! Cost of
Immovable Property

oal Value)
i} | Appraximaic Current
Market Price of
Asici (Total YValue)

Linbilities el
{1} Govarmment

{m::u%

Financial instinutions

Hichet o *
i veational quakification o

(Give details of School / University educsation with full form of the cenificate! diploma’ degree
course) (Name of the School /College/ University and the year in which the course was completed )

4

VERIFICATION

L, the deponant, above named, do hereby verify and declare that the contems of this affidavit sre true and conrecl 1@ the
hﬂlﬂz knowledge and belicf. ro part of it is false snd nothing maleria! has been concealed there from, | flrther
{I}hhﬂﬂbﬂﬂfnﬂ?ﬂﬂlm‘pﬂﬂi‘nulpimmuﬂzrﬂ'ﬂnlhﬁnnﬂﬁmudinhrl!.i}Hﬂlﬂhw;

(&) L my spouse, or my dependents do not have any asset or Iiahillty, other than those mentioned in lems S ond &

LU [ PSORCRRDESUIRN | - = = SR -t SR




Nole: 1. Afidavit should be filed laten by 3.4 PM on the Last date of Tiing nominations, 4

2 Adfidavit sould be sworn before sn il LCammissioner ar Mugstrate of the First Glass o Pty @ Menary
Public

3. Al columns should be filled up and ds corlimn o b beft Blank, 1F there is no information i S sl i eeapul ol
any item, either “Nil™ ar “Not o) plicable”, as the case miay e, should be mentioned
4 The allidavil should be either typed or wrstien legibly and At
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